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Motion of Thanks on the President’s
&+ Adresg Contd.

THE PRIME MINISTER (SHRI P.
V. NARASIMHA RAO): Madam 6 I
am grateful to the hon, Members who
have participated in this debate on
the Motion of Thanks tv the Presi-
dent and who have given us the bene
fit of their observations, suggestions
and criticisms. Madam, the subjects
covered are quite a few and it may
not e possible for me to deal with
each one of them in detail within the
time available o me nor do I think
it necessary because many of  the
Members would have dealt with lo-
cal mateers, local complaints or some-
thing to be done on the development
Zront and so on in particular regions,
in particular States or districts on
which we don’t have to devote the
time of the House, I undertake to
send short notes on each one of those
items raised by the hon. Members
here if they pertain to local quest-
tions. That would be the best way
because I may not even be in full
possession of all the facts now and
it would not be proper to give an
answer or attempt an answer on the
hasis of incorrect or invomplete in-
formation, The tone of the Presi-
dent’s Address, Madam, focuses the
nf the Govern-
ment an the nation, In 1992, the
President began his speech by ad-
economie

foremost concerns

drossing the question of
reforms,  Thag was at the top of
the agenda at that time, Considering
congidering

prev ailing

the urgency,

the economic situation
then, it was bug natural for the Pre-
sident to be fully concerned about
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that and to mention thag ag the first
thing in the Address. In 1993, the
focus was upon the survival of India
as a nation and the survival of its
secular character. We were too close
to the Ayodhya incident and after
that, the riots; the country got itself
totally detatched from the first pro-
gramme of development. We were
under great stress and it was again
but natural for the President to start
the Address with g clear reference to
that State of affairs. This year, Rash-
trapatiji has spoken of the mood of
optimism; an optimism he has ela-
borated as one of accelerating the
pace of economic growth strengthen-
ed by a reassuring vendict of the peo-
ple in favour of reforms ang against
the forces of communalism. Now
thiz ig the contex¢ which is relevant
today. We have achieved quite a few
things during the last two or Ehree
years and we are on the point of
making a real dent on the malin pro-
blem of poverty. Reforms have en-
abled us to reach a siage where we
can Jook with a certain amount of
optimism at the future. We can see
the graph of industrialisation and
the graph of investment going up
steadily and, therefore, the President
was good enough to say that we are
Iooking at the future with optimism.

The imporiant aspects touched up-
on by the President start with the law
and order situation, the sjtuaiion of
the Ayodhya issue and then goegs uvn
to the economic aspects of the re-
forms programme, As we know,
the reference hand  now. hefore
the Supreme Court is Dbeing
Right now, there have heen voices
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raised. against this particular refe-
xence. There have been suggestions
- that. a reference under some other pro.
-vision should have been made. This
has been said, But now actually the
reference is being heard by the Sup-
- reme Court and I would appeal to she
House, 1 would appeal to every one
_.concerned that we are very close to
.a disposal, very close to an opinion
from the highest tribunal, the highest
judicial authority of the land and the
President has also said that in the
.light of the opinion given by the
_ Supreme Court action will be taken.
This being the situation now, I think
we should leave the controversy.
such as under which provision it
- should be done, etc, behind us and
lock forward to the opinion to be
1 given by ,he Supreme Court and the
action that will be taken in the
._1'1g1}t of Lﬁag opinion.

Many hon., Mcmbers have. spoken
.about Kashmir and. pointed out the
» greas of concern, I think the question
. of Kashmir has more br less dominat-
red the debate and it is rightly so

because this is a matter of
_One does not understand why diffe-
_rent thipgs are being mixed the ques-
tion of human rights and the ques-
tion of the status of Kashmir. Now,
these are soughy to be confused by
Pakistan has no locus
Bu; Pakistan

concern.

Pakistan,
standi in  Kashmir.
seems to be making use of the human
rights issue or the human rights angle
to butt into the whole thing and
create a case— I don’t know what
kind of case-it is—as locus standi for
itself. I don™ see any other expla-
nation about what is happening in

.

, Address
Kashmir, Human rights issues are
general to all the countries, There are
certain situations in which human
rights issues ape raised. We respect
human rights as much as any other
country, any other Goyernment and
any other people, Bu; how does it lie
in the mouth of Pakistan to raise
this issue and, that wo, in Kashmir
where Pakistan has no locus standi
except as an aggressor? This beats
everydody’s thought. There is obvi
ously some obfuscation going on,
some confugjon being created because
the question has become a little old
in (he sense that the basic realitie'zs,
the basic facts about Kashmir have
been sidelined and these other mat-
lers have taken the centre-stage. [t
is time that we in Parliament, dis-
the matter; debate 'the
matter right {from the begin-

ning; right from the day on which
the tribals were seny into Kashmir
to browbeat the king and to create
a particular situation and they were
stopped just at the nick of the mo-

cuss

ment. Some of us remember that
moment some of us had read about
it, some of us could imagine very

vividly what was happening on that

. partizular day. But younger genera-

tion had losy this particular focus
and il is time that we educa:ed the
cople of India by way of a Ccebate
in Parliamen; or by other means
This ic ahsolutely nerregsarv because
the people are thinking that- Kash-
mir is a matter of Aispute between
India and Pakistan.. It is not a mat-
ter of dispute between India and

Pakistan By no stretch of imagina-

tion or by ng distortion of facts cou'd
1' bz seen as .a dispute between India
and Pakistan T think it is time that
we did that. T would very much like
a detailed debate on this.

SHRI S. JAIPAL REDDY:. (Andhra
Pradesh) Madam., we all welcome

4
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his comments on Pakistan, But
should aot the Prime Minister com-
ment on the awkward way in which
the United States has been confusing
the: status of Pakistan with the
human- nghtst question?

‘AN HON, MEMBER; Have patience,

THE DEPUTY CHAIRMAN: Mr,
Jaipal Reddy, wher the Prime Min:
ster is speaking courtesy demands
that you listen to him,

SHRI SATYA PRAKASH MALA.
VIY¥A: Both are from Andhra Pra.
desh. -

THE DEPUTY CHAIRMAN
Maybe, They are both from India.
He is speaking. Let him finish his
speech becaup it is not proper (o
break te trend of thought of a spea-
ker.

SHRI SUBRAMANIAN SWAMY:
What abour the five militants wheo
were released when the then Home
Minister’'s daughter was k:dnapped®

SHR] P, V NARASIMHA RAO:
Madam we do not have to comment
on everything that happens. A staie
men; comes today and an explana-
tior comes tomorrw. Which are we
going to comment on” So_ let us
waiy until 1 is possible for the whole
world to understand the case. That is
whai I am saying Basically. the main

" rgse has beer forgotten. The case
has been vbfuscated. Something has
‘come over the mair case. And this
peripheral matter or matters are =
ally taking the centre stage. This is
what wn should unravel, Once it 1
unravelled, it will be possible for
everyone tn understand and pro-
ably the problem will be pu; in its
right perspective, This is ~what I
am expecting and T am sure this is
going to happen Many of the people
today do not undersrand the case of
Kashmir as i; really is.

Madam. the measures that have
been taken in  Kashmir in recem
weeks have been, perhaps, detailed

by the Home Minister whose srafre:
ment the other day was auite clear.

‘a never-ending stream
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And . many = Memberg of “Parligment
told me that iy was a timely state-
meng, it was a Statement which was
made at the moment it should havé
been made, So, I would not like to
add anything to that, Al}l-I' can say
is that there has been an improve-
meng in the co-ordination of our
actions. We are proceeding to a
point where the involvement of the
people of Kashmir in the matters of
administration will become possible,
We have been ‘thinking of several
alternatives in that respect. 1 have
discussed with leaders of the Opposi-
tion and go; their views. I think, we
will find a useful way of involving
the people until such time as the
Constitutional and legal democratic
setup is installed there. But before
that—I have said it several times;
some friends have said, ‘Why are
vou talking about this all the time?
1 am not talking abou his alone all
the time—what I am saying is  be-
fore we are able to do that, the terro-
rist activities should be put down,
and the conditions should be created
for installing that set-up in Kashmir.
We have largely succeeded, but we
have not completely succeeded. This
has 1o be admitted because there is
of terrorists
being sent from Pakistan—trained,
armed, funded and what have you.
When this happens. it is not really
casy to have a process of democracy
instituted in the State. So, it will
take some time But ag I have said
time and agsin—and we all believe
in this. we all subscribe to this—mot
an inch of the Indian
=0il should be without democracy.
W. are committed to democracy
ever'ywhere in India; and Kashmir -

ne exception. If it does not have {lﬁar
set-un today. it must have It and we
are determined to have it.

Madam, coming to the demands for
creation of new States in the Coun-
try, 1 will not go into the rights and
wrongs of it. I can only say that
we have rights and wrongs of i*.
T can only say thet we have to find
solutions for imbalances within =
State, within the context of the State,
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and not start breaking up once again
because that will be an endless pro-
cess. I think Government is not in
favour of carving out new States now.
The question of jharkhand, for ex-
ample. We are thinking of a Coun-
cil Legislation has been passed by
the State Legislature. We have po-
inted out thag certain things need
to be amended and it is at that sta-
ge. There has been svme hesita.
tion. But that hesitation is only a
matter of time before it is removed.
‘Wherever such arrangementg are
necessary, the arrangements have to
be made in the context of in the
framework of, States, whole States;
keeping them as whole.

| J

The same thing goes for other
demands in other States. I would
appeal again to hon. Members and
the people in the various States not
to come up with these demands be-
cause Kt will embroil the country in-
to something from which we cannot
come out, We know what happened
st the time of the States reorganisa-
tion, We know how many years it
took. Finally so many problems
are thrown up in this kind of thing;
distinegration, breaking up of States
etc. Some cases are even now pend-
ing, after thirty or forty years. Tt
ig not a good thing to get ourselves
diverted into other channels. It is
good to have whatever arrangement
is feasible within the context of the
State, and implement that scheme.

Now, with some reluctance, we
had agreed (0 the Develbpment
Boards, to the constitution of Deve-
lopment Boards, in Maharashtrs,
You can argue on both sides. But
~inee it is a Constitutional provision,
dince it has heen provided in  the
Constitution itself, to carry out the
Counstitufional  provigion, whatsver
b the pros, whatever he the eons.
vlt'mately we have o foll in line.
‘That i: how the:» Boorde eame into
heing We have still to sce who they
workk when thev congtitnied.
B 4a slart paw annthap nracees of

are
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carving out new States would not
be in the interest of the country.

Therefore, this iy hew we would
like to tackle all the problems of
imbalance, problems of backward po-
ckets in States; problems of ethnic
and other minbritieg asking for their
special cultural and vwther rights to
be protected. All these things can
be done by certain devices which are
available to us in the Constituion
itself and we should not really resort
to carving out new  States.
The North-East, Madam, has been
on the whole, peaceful, with the ex-
ception of Manipur, where we had
to impose President’s Rule. Before
President’s Rule was imposed, we tri-
ed a long time, considered giving
the State Government an opportun-
nity to put things right. We had a
numbher of meetings with them. The
Home Minister and otherg visited the
State just to see how things could
be put right under the State Goc
ernment. But finally, we came to
the paintul conclusion that a shert
stint of President’s Rule was neces:
ary to put things right. This has
been perhaps, vindicated in the sen-
se that after President’'s Rule has
been imposed, there has been, com-

paratively, some improvement and
we hope that the improvement wil
continue. The conflicy between two

tribes is a very unfortunate thing.
The whole of the North-East con-
gists of many, many tribes. 12  this
inter-tribal conflict becomes thie or-
der of the day, then the whole area
would be plunged into confiiet. 1
think, we should see to it, the Gov
ernment will see to it, that (his U
controlled at the earliest. Thi. has
been done in Manipur and wherever
this occurs. it will have to ke done
We just cannvbs afford this kind of
conflict anywhere.

Now I would like to say a few
words on the economic policy. As 1
sajd. the Pregident has clearly -
nreiged vptimism  on the es~~aamis
reforme undertaken two vears €0
and the wav rveforme have worked.
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We agree with what all he has said
and we think that the optimistic
prospect of the future is already vis-
ible. I have had interaction with
other Governments and the business
circles, investors and a whole lot of
people who are active in the econv-
mic field. On a personal note I should
say that I have not met so many
businessmen at any time in my
life before, buy we have to deal with
them and 1 have found that they
are quite impressed by what India
has tv offer. They are not impressed
just for the sake of formality. The
difference betwen the attitude of
these people, these investors two
years ago and their attitude today
is so clear to me that I am really ex-
pecting them to be g5 good as their
word, Some of them have come.
They have started taking preliminary
steps for investment. All this is
going on and during the last one year
there has been a perceptible increase
in thise activity. On one single day
v cleared as many as seven huge
mega power projects, which ig quite
an encouraging thing because power
41s rensdly wanted in this  country—
badly wanted, The farmerg are
complaining tha; they do not get el-
ectricity even for a couple of hours
during the whole day, This is not
really- the way of either industrialis-
ing the country or improvying agricul-
ture, So, the Arst necessity in the
economic field is the generation of
power, more power ~ Now  thig is
beeoming possible at last. In additisn
to what the Planning Commission has
decided to have within eur own
meang in the Eighth Five Year Plan,
we are now, for the first time, going
to have extrs power, T am glad to
say that because this has not hap-
pened before, We were falling short
of the targets set by the Planning
Commission itself. In the Eighth
Five Year Plan ir is said that the
cnuntry needed 48.000 mw, buy they
«<~d that they could not go beyond
30000 mw taking into account the
available resources, Now. iz it

really degirable, is it wice on  our
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part to say, “Okay, go ahedd with
only 30,000 mw?” Even for the Ei-
ghth Plan you are falling shory by
18,000 mw, What will happen in
the Ninth Plan? And if thig 18,000
mw spills over to the Ninth Plan,
what happens to the regular things
thag are going to come in the Ninth
Plan? This means, on the whole
you will be perpetually falling short
of power for the next 20 years, 30
years, 50 years. This is not on,
In a country which really wants to
industrialise in a big way, this is not
on, Thercfore, the most impbreant
necessity today, the programme to-
day, is the programme of power gen-
eration, I am glad to say that after
the clearances bf these seven  pro-
jects—and some more in the offing
which I know about, but I do not
want to describe just now—the posi-
tion is going to improve. It is not
easy to do this because there are lots
of divided responsiblities in the
generation of power, The State
Electricity Boards are there. Every-
thing goes into their hands, and every
thing depends on how they deal with
what goes into their hands. The
invistors may come. We may give
clearances, but beyong giving clear.
ances we have nothing else to  do.
There is o role of the Central Gov-
ernment. We are a federal polity,
and. therefore, power is squarely in
the State List and the State Electri-
city Boards will have to manage it.
And we all know how the State Elec.
tricity Boards are managing it. They
may be having their own genuine
problems, but the result i that the
management leaves much to be de-
sired.

This being the case, we have to
tie up a ot of rhings, They are ask-
ing for counter-guaranteeg from the
Centre, Can the Central Govern
ment give a counter.guarantee? Is it
norsible for the Central Government
(7 give a counter-guarantee for all
the generation of power in the States
which means that vour budget will
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not be enough? Is it possible? Is
is feasible Then we have to find a
way. 80, it is quite a complicated
matter. We are looking into in it I
am hopeful that with some amount of
dissatisfaction from the Finance Min-
ister, with some amount of dissatis-
faction from the Planning Commis-
sion and with some amount of dissa-
tisfaction from the Power  Minister,
which I will have to keep at the mini-
mum, something has to be really
fashioned out so that power genera-
tion projects become possible in the
country, At the moment as the ma-
tter stands, it is extremely difficult,
but we will make it poszible, and I
would like to assure the House that
nn pnwer generation we will not be
found too deficient: Of course, there
will be a gestativn period of two or
three years, but, then, after that we
will be more or less able to gene-
rate power as it becomes necessary
and to the extent ir becomes neces-
sary. In this case of generation and
use. generation will not be lagging
behind. This is what we will have
th ensure becau<e this.is continuous
vrosgramme which mav gn on for the

next 10 vears 20 years, we do not
know,
On the rural development side,

Madam, I.have some very good news
for the House. It is not reclised
generally whap a real revoluiion 1s
coming in the rural areas as a result
of this programme. From the Sev-
_enth Plan to the Eighth Plan there
‘hag been a jump of four timeg from
Rs, 7,000 to Rs 30,0000 We  have
made a calculation. The Deputy
Chairman. Planning Commission, con-
vinced me thar it is possible for us
to fulfil the target of Rs, 30,000 crores

in the Eigth Plan because, by the
third year 'of. the Plan .we have
crossed the-half way mark, we are

at about Rs. 15,000 crores and odd,
and in the next two years we have
to allocate only abour Rs. 300 crores
or' Rs. 400 crores or Rs 500 crores
moure tnan what we have allocated

[RAJYA SABHA)

{
l
|
|
|
|

et e e £ e ot o o PP e e A o o it e

on the Presidents’ 500
Address

this year, in 1994-95, which is not at
all difficult If we do tha; for the
next two years, Rs. 30,000 crores will
be fulfilled, and it will be a historic
step, Within five years, within ene
Plan we would have been able to
pump in Rs, 30,000 crores for rural
development.

Now, I am coming to the Ninth
Plan which is not far off. May be,
they will have to stant the exercise
in the nex; few months, What do
you allocate in the Ninth Plan? I
would say, it cannot be less than
three times Rs. 30,000 crores,

SHRI SUBRAMANIAN SWWAMY:
(Uttar Pradesh): How much of it
will leak?

SHRI VIREN J SHAH (Maharash-
tra): Are you satisfied with monitor-
ing the implementation?

SHRI P, V. NARASIMHA RAO:.If
there is something there it will leak
If there s nothing there, nothing will
leak, So, let us have something
and start siopping the leak, Just
because you are afraid that there will
be leak, if vou nave nothing, then
vou get nothing. So, that is not
the right approach

SHRI VIREN J SHAH. The voint
is how much we do ‘o monitor the
implementation and to stop leakage,

SHRI P, V. NARASIMHA RAO:
We can go into the-e matters, but
the point is that I am talking of
aieations I am tatking of the
pirfure the India~ countryside is go-
ng ro preseny With Rs 30.000 crores
in one Plan and another Rs., 90,000
or 80000 or 70,000 crorez or what-
oo coming in the sext five vears
which has never been dreamt of in
the’ history of Planning in this count-
ry. Rs. 70,000 or Rs. 80,000 = crores
were only in the power settor, in the
irrigation sector, in sectors other
than rural development, Now, thiq is
the big change that is in the offing.
Why? Because we will be able to find
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mongy from other sources for these
mega projects. This is the substitu-
tion that §s taking place and this is
something welcome in thig country,
because this lopsided development
of India, the infrastructure on  the
vne side and the towns, the villages
remaining behind, would create end-
less tension in the country in the
coming years unless we are able to
plug this, This is how the balanc-
ing iis being done, 1 find that the
prospect for the Ninth Plan and the
subsequent Plang is extremely good.

Now. we have also taken a decision
about 6 per cent of GDP for educa-
tion, It has Been my experience
that the best thing for a Govern.
ment today iis to tommit itself first
Once you commit the Government,
things will happen, Before commit-
ment, if you really start examining
and re-examining, you will never be
able to come to the point where you
make a commitment. That is  what
happens. It happens in the case of
rural developmen; and it hapens in
the case of education The announce.
ment was made in that Conference
nf nine countries with the largest
illiteracy, the largest population, We
had this Conference during last Nov-
ember of December, In that Confer-
ence, after some consultations I said
we would be able to reach 6 percent
by the end of the century. We are
now at 2.7. T do not know whe+her
it is only the Central sector or Cen-
tre and States combined , but even
if it is 2.7, it should te possible ro
Teach about 4.75 or 5 per cent in the
Ninth Plan. When you go to the
Tenth Plan, there will be a jimp up
to 6 per cent. This again is going
i be a revolution because much of
the bhenefits of this will go into the
countryside. So, we have a picture
emerging. where rural India s’ going
to be totally different from what it
3 today. Of course we have to be wise
in how to allocate these resources.
how to <pend these resources. That
is a different matter That is a
question of mechanics. But the allo-
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‘cations, and the pmture thag emer
ges,’ ‘aré quite hopeful.

We are. also -on the point of decid-
ing after consultetions with the Chief
Ministers that we would have an
Education Cess. This is nothing new.
We used to have Education Cess

in British .India, during the days
of the District Boards, during
the days of the old Munici-
palities. All thatr has been abolish-

ed. In the interregnum a philosophy
developed that everything should
come from the State Exchequer and
no one need pay anything. Well,
that also had its day. Today we
have to go back to this stage where
we have to get all the resources
from wherever they are available
and in tke matter of education we
have to make a special effort. So.
all these decisions nut together give
us sorme hope for the future, for the
next century. This is what we are

- really preparing for to enter the next

century. With a large band of edu-
cated workers and techniciang etc.,
we will be in the front-rank of dev-
eloping countries, which have got
maximum development alreadv achi-
eved T do not sav w- will becorme
a front-ranking developed country.
That verhans would be unrealis¥ic
But what is realistic is that we will
be in the front rank of developing
countries Wwhere the maximum am-
ovnr of developed bhas already teen
achieved. The T nictare——as regards
the investment from outside the Go.
vernmen+ gources whih is orherwise
called foreign  investmant—i~ auite
hopetful although we need much more
of it.- As T said: the demandg beling
what they are; the needes being -what
thev are we would need o have
much more investment coming into
the countrv within the next two or
three vears, within the next five
vears. But whatever .- ha- come, hac
come the way we wanted it. The
bresk-un js  something like’ this.
Fiel, o0i1 snd refineries—the invest-
ment ig 17.6 per cent. power 15.1
ner cent food processing 11.3  ner
cent. chemicals 7 per cent, electri-
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cal equipmeny ang electronics Y.7
per “cent, metallurgical industrieg 10
per cent, (ransportation 4 per cent,
hotels and tourism 3.5 per cen; in-
dustrial and agricultural machinery
2.4 per cent, Sv, the charge that is
levelled against the Governmeng that
most of these industries are only for
face powders and cosmetics, ‘that, i,
consumer industries are not true. I
mean thig is the percentage. This
is the break-up. Not mvre than 7
per cent goes into the consumer field,
These are the figures which I want
the hon. Members to know because
this charge ig being levelled const-
antly against the Government that
we are gong {n only for the consu-
mer industries, only for cosmetics,
only for this, only for that t1oath
powder, tooth paste and all kinds of
things. This is not true. I would
like these figures to be made known
to the hon. Members. Of
course, there is the other question
whether the cosmetic industries, for
instance, should be confined only to
the elite in this country er they
should also be made available to
the pvor people. The prices slash
down. This is a philosophical gues-
tion. This is a question which this
Government has to look into now,
Parliament has to look into now....
(Interruptions) ... T am not raising
that gquestion. I am only asnswering
the charge which has been levelled
so far. Although this question is
quite relevant. .. (Interruptions) ...

Madam, there has been a lot of
criticism about inflation. Since the
debate bn the Budget is coming up 1
am sure that the Tinance Minister
would be able to take care of that.
But I share the concern of the House,
T share the concern of the common
man, T sharc the concern vf all the
thinking individuals in thix country
that we cannot live with this kind of
inflation., 8.4 per cent 8.5 par nent.
We came down to les= than 6 per

cent, Now how is it that we are
mer  at 3.4  ner cent ne 8.7 per
cont> Mostly i1 hac  heen said

dress
that because we raised the issue price
of wheat, rice, etc, this has come up.
l!i‘rgm the point of view of timing also
it 1s true, But we cannot afford not
to raise it, This is something which
we have to understand it, If you
have to pay well, pay a remunerative
price to the farmer. We have at some
point of time to get this from the
consumer, They will have to pay
more, Huvw much mbore is the gues-
tion. On that there could be a differ-
ence of opinjon. Should we jack it
up to thig extent ro a little less or a
little more? These are matters of
judgement, These are matters of
assessment, After taking inte account
all the relevant factors we have
waited, several months we have wait-
ed..... and, at the end of several
months, we have had to do this. Now,
it is not to say that I am absolving
myzelf of the responsibility I am noft,
The responsibility of the Government
will continue to be to see that this
rise in prices is somchow absorbed so

in the economy that this rise in prices
is somehow absorbed so in the eCo-
nomy that it will not présent itself
in the shape of inflation and create
distress for the poor people in this
country, This has to be doune, I
agree that this has to be done, Since
we have no¢ imposed any (axes, since
we have left 3 huge gapin: gap of
Rs. 6,000 crores unfilled, it means that
we have exhibited a cevain amount
of optimizm utnd faith in the strength
of the economy and th- recovering
v. war of the economy, This is -~ »w

it has Thappened. It was not
Jifficult to put taxes to the
extent of Rs. 3,000 crores or

Rs. 4.000 croreg out of Rs, 6,000 crores
It was very easy. Many of us were
tempted to do it Well, not too many
knew about it, forunately, Buyt there
vra< o temptation, But, ultimately.
when we really wented to test the
nconomy crucially, on g cruciel pofnt,
we said. “Let us do it. After all
everything can be reversed” Biy we
hon= we would not have to raverse
it. 'Thic is how it hes happned. Now
we have.to see that no: only ihe
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price-rise is absorbed bu¢ inflation is
also brought down, How this 1s go-
ing to be done is a matter about
which, I am sure, the finance Minis-
ter wil] take hon. Members finto con-
fidence when we discuss the Budget.
Now, the other important matter
which has been referred to time and
again—although there is not much
life left in it—ig the Dunkel Propo-
sals, Madam, i; fis quite interesting
that thiz has been discussed earlier.
Nothing new has happened, It is go-
ing to be discussed once again and I
am sure it will be discussed every-
where in the country because it seems
to have become 3 kind of issue, Where
iHere is no issue, something is sought
to be created. I would like to say
categorically that thig is not an issue
any more. The Dunkel Proposals
will not cause any harm either to the
farmer or to the other people in the
country, We ar> convinced about it.
We will certainly discuss this in the
coming week, perhaps. (Interrup-
tions)

SHRI S, JAIPAL REDDY: Sir, you
kindly explain tv us. Some of us
have not been able to understand
that. Bland announcements do not
take us anywhere, Yon kindly ex.
plain to us. (Interruptions)

SHRI M. A BABY (Kerala):
While addressing scientists, the hon.
Prime Minister..... (Interruptions)

SHRI P, V, NARASIMHA RAO: I
have made this statement several
times. In Parliament also I have ex-
pressed this very clear conviction that
the agriculturist, the farmer is not
going to lose anything. In fact, he is
going to gain new opportunities for
agricultural production (Interrup-
tions). It is okay. (Interruptioms).

THE DEPUTY CHAIRMAN: Order,
please Ploase sit down, all of vou,
We are discussing it tomorrow. You
can say whatever you like tomorrow,
but not now

SHRI P. V. NARASIMHA RAO:

T am sorry. the pitch of our voices is
not going to determine the result
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You have the discussion. I am say-
ing that after examining all the pros
and cons, I have come to the conclu-
sion, the Government has come fo the
conclusion, tha¢ this is so, You can
contradict it, You can certainly ex-
press your views when the time comes
for a debte. But since it has been
Cursorily referred to in the debate, L
am also referring to it fin the same
manner, not going into all the details
taking only the agriculture aspect
because that is something which has
been causing some worry to the agri-
culturists and all kinds of criticism is
being levelled which, T think js not
Just,

The

President’s Address clearly
stated the increag in the subsidy
under the IRDP. which is now

Rs. 4 000|- in normal areas; Rs. 5,000{~
in drought-_prone and desert areas
and Rs. 6,000/- for the scheduled
caste and scheduled tribe household
and physically handicapped, This is
a goid increase, and I am sure, this
will be welcomed by one and all. The
JRY allocations also have been

in-
creased and, today, in 1994-95 they
stand at Rs.3,865 crores, which is

again a hefty sum, One very impor-
tant programme which we had taken
up about two years back was the
supply of improved tool kits to the
artisans in the village of India. I am
glad to report that the latest figure
of the outreach of this programme is
about 230000 artisans in 166 dis-
tricts and an independent survey of
the result of this supply of kits has
been made by an independent body
and they have very clearly stated that
as a result of the availability of this
improved tool kit with the artisans,
he is able to earn more and he has,
in many rcases, given up the idea of
golng to a town in search of liveli-
hood. This has happened very quietly,
without any fuss and without any
fanfare and ths is a kind of prog-
ramme that needs to be undertaken
and relentless'ys followed in the
rural areas because the urbanisation
which is taking place today. is really
causing problems all around and
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whatever needs to be done including
the Rs. 90,000 crores 1 was talking
about, to be pumped into the villages
this should really prevent the people
from going out of the village into
the towns just for ordinary work, I
mean, it is not intellectual work in
which education js needed or great
skils are needed. That of course,
will always happen. But just for the
sake of making both ends meet, if
the village people leave their hearths
and homes and start living in slums
in rowns, in big cities like Bombay
etc., then this country will have a
very great difficulty even in the
urban areas, in managing its urban
areas. We know the wherever there
is a big hospital like in Delhi a lot
of people come to that hospital from
rural areas. If you take the statistics
of patients in any big hospital in
Delhi, at least 40 per cent of the
patients come from rural areas from
100 miles, 200 miles or 300 miles,
because there is a big hospital here.
That is why in Delhi I remember,
there was a plan of having satellite
hospitals, seven or eight of them in
Delhi itself, I am sure that prog-
ramme is going on. This is the kind
of decentralisation of very sophisti-
cated facilities to be made. I am glad
that in the basic medical facilities,
this is being done, Some very good
hospitals are coming up in the rural
aeras. In the next fiive to ten years.
i* rhis multiplies, then the pressure
on urban hospitals will certainly re-
duce anAd in addition, if livelihood is
available, if the source nf income is
available in the rural areas that is
the only thing we can do to create
eonditiong of balance and also stop
urbanisation which is taking nlace in
s ruinous wav at the moment
and if we dn nnt ston it, then it get
aut of hand,

Madam_ ‘the Government had intro-
Auced three schemes on the 2nd of
Octnber 1993, one exclusivelv for
women, one excliusivelv for the rural
areas anAd one for the urban vouth—
not very educated »ut moderately
eduested vouth— whn are in a very
Jarge numrber. I sm ¢lad to say that
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all the three programmes have novr
picked up and they are now going on
as the President has informed the
Parjiament. There is a Special Ceil
looking into this in the Prime Minis-
ter’s Office and they are actively
pursuing these programmes snd the
programmes have ag I have said,
picked up.

Now, the allocation which was in
1993-94 Rs. 600 crores has been dou-
bled in 1994-95 and now it is Rs. 1.200
crores for the programme of Employ-
men; Assurance Scheme in the RPDS
blocks, There are 1,572 blocks where
for a hundred days in 3 year. which
18 supposed to be the lean season,
during that season, work will be
made ayailable to those who are
prepared to work,

On the programme of Mahiia Sam-
ridhi Yojana, I am glad to say that,
including Jammu and Xashmir, the
women have responded very well
inded. Now the present figure is
about 5 lakh accounts opened and
more than Rs, 6 crores deposited.
This would no¢ have been even ima-
ginable in  normal times that the
women from small villages would
come fodward and deposit this
amount, Of course, they have to do
much more: Rs. 8 rrores is a verv
small sum: may be, it should be 800
or 1,200 whatever,

But then by and by, we will be
able to reach a stage where th. wo-
men of this country whose emnower-
ment is one of the duties of the Gove-
rnment. cast on the Government,
will be able 'tn think of saving for
themselves and keening ths money
nndey their own control, under their
own Aispensation, and this is the
first stev in the nrocess of emnower-
ment. It iz not So much earn-monhey
or give-monev: although both things
happen. that is not the main ourpose.
The main nurpnse i8S to create <elf-
confidense in the women of the soun-
trv. Now this programme 2]sn has
heen progressing very well,

T wmav nlso inform the House that
the Radkward Classes  Fineancial
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Cprporatlion has done a very good
job. Authorised share capitai, as the
hon, Members know, is Rs; 200
crores. It has been set up and it has
assisted, so far, 80768 persons; that
is it has taken off and the people are
taking advantage of it. In the coming
months and years, I think, it will be
able to help even a much larger,
number of persons. I can only say.

(Interruptions)

SHRI JIBON ROY. (West Bengal):
I would like to know Wwhethsr the

Government of India will do any-
thing regarding land reforms.
SHRIMATI JAYANTHI NATA-

RAJAN: This is not a Question Hour.

7 WIgTHT THAA IH HIW ATHA
(372 WRW) : den, ¥ Ao wrgA-
f@r s g TIMIET FINAT
F q7 A qHAT AGAT g 1 A
e frar & W7 araer fFar 8, @@
T g7 Y ;T FE T ETEAL

SHRI P. V. NARASIMHA RAO:
The National Minorities Finance and
Development Corporation iz going to
be set up shortly. I may tell you why
it hos taken even this time,
ey oAt 2 areifeds & e
AW FE AT HE AT Ao
T Fr TFF FAOT YT, FHIT
T[T 3 AT AT SITHA ARY AT
g @ ¥ far w7 v
TLET g BT TR 1SR FTeary
g ¥ 3w oAavd # A § oo
F awear 7 frogww Barg ¥ oaay
TET REEl IF OFTTIPIA T OATT-
ey v foer oar 2 1 Tw oA
T g 2z feor mwA 2 AfEw

TE ST oATE 2, FEET JY AT
2., . (eraEam)

AN U @o€ - AR AT
faedet 2wt ¥ 7 dro Fo Mo FY
v fErey A Ay 20

SHRY P. V. NARASIMHA RAO:
Let me explain this :
IAFT AT, IAFT AVEHA, IAFT

=FT FH AVST AT N ) FE
FE AT FETY S 3P FTORN
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& T8 qW@ A TG A g
Wi sad U 4T A g P
R awEw g fe ag s gwfr ..
{*@aaw)

SHRI K R. MALKANI. You ars
communalising the economy... (Inter-
uption). You are communalising
everything.

SHRI P. V. NARASIMHA RAOQO:
The new Wakf Act is before Parlia-
ment. { am not awars as ‘to when it
is going o be Ppassed but it ig the
property ot the House.

Madam_ one very important deei
sion that has been taken ig that 1in
the next five years, we wouid move
towards abolishing child labour in
industries like carpets and also hazar
dous industries. Now, in fact, this
has bsen one of the very important
points of action. But, as Members
know; the Indian Constitution h.
not banned child labour in  tho:
terms. Some of the hazardous indus-
tries at the moment; are employing
chiid  Jabour which, I think_ is
against the spirit of the Constitution.
Tha; needs to be stopped. Now this
is being gome into in great, detail and
1 do hope that it will be possible
for us to take these boys and girls
out-of Lhrse hazardous indusirics and
put them to school; All these will
depend. nn the general economic con:
~ion because we cannot ban any-
‘hing uader the Constitution but at
time, we have tn create
conditjons where this is not  taken
advantage ~f- Alternatives are being
provided snd ehildren will be taken
our af thsse hazardous industries and
pit to school. Ty Is a  massive prog-
ramme all over tha country because
we know that in several industries,
only children are being put and mnot
cdults at all because there is an ad-
vantage. ag they <ay that their tender
fingers and hands are much better
=uiited to do those things rather than
adults Whatever thar may be, we will
nei{ allaw  this tn  havoen and we
should not almw this +n hannen: We
will +ake oteng in that direction ...
{ Tntorruptions)

1
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SHR1 INDER KUMAR GUJARAL:
Madam, I would like to submit one
thing, Mr. Prime Minister while I
have sympathy for what you are do-
ing, kindly keep &n mind the type of
propaganda that is being made againsg
us as nation. Secondly, it is nog only
hazardous industries thay matter
but the exploitation of children al-
most as a bonded labour fin the va-
rious industries has to be looked into
in detail.

SHR; P. V. NARASIMHA RAO:
Well I take that. [ have just placed
before the House the position as (it is,
We have to make g spscial effort in
this direction. Yes, we are getting a
bad name as a result of this on the
scores of human rights. We will have
to attempt to do all these things at
the earliest and we will do it with
the consultation of the people who
are interested and with the consulta.
tion of the Members who would like
to give their opinions. There is no
party matter in this We can all
come together to make thig possible.

Midam, I come to one or two mat-
ters on externsl affairs, First is India
China relations. Hon. Members know
as to how much progress has been
made in improving these relations on
all fronts. And the lates; in these is
the implementation of the agreement
on maintaining peace and tranquility
on the boundary. This agreement
was signed when I visited China
fast year and action is ‘being
initiated on this. The first pre-
ference and the first priority iz to
see to it that in areas where there is
B total eyeball—to—eyeball confron.
tation, this confrontation is lessened.
Tt is not easy because certain things
have happened and you just cannot
measure by a tape and say, “You go
here and T will go there” It is not
that simple. Tt has taken some time.
Thig iy the priority action that needs
to be taken. T see the contours of the
agreement on this also and T would
like to share my optimism with the
House that in this we will have a
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breakthrough. That is the latest om
the agreement and the Joint Working
Group meetings are asp taking place
But on that, of course, I will report
or the External Affairs Minister will
report in the debate in the Houmes.
But this is the latest ang T would like
the House to know about it.

There have been some comments
about the statements coming from
the Unitel States. I have just said
that the way one has to respond to
these things hag to be rather calibma-
ted because you have to read many
things in those statements and be-
hind those statements. When explan-
ationg come the next day, one hay to
take both together. In any case, we
are not in the habit of kneejerk reac-
tions, We would ayoid those things.
What the President has said, Rashtra-
pati Ji has said, in hig Addreag is
very meaningful and T would like the
hon. Members to see how, in a very
dignified manner, he has put the pro-
blem. He says: “We look forward to
working with the United States to-
wards mutual understanding includ-
ing on those issues on which such
understanding needs enhancement.”
Now this is m very, very balanced aml
realistic statement. It says that under-
standing iy needed on certain matters.
It says that understanding is lacking
in eertain matters, Tt is for us to take
his command and see what we can
do to bring about thizx understanding.
That is all T can sav. In anv case, my
Home Minister has made a statement.
Another point which has been made
is about the TIndian fisherman
who have been fired upon by the
Sri Lankan Navy and the Members
are rightly very agitated about it.
T would like to tell them that T share
their concern and we have taken
un  this matter strongly with the
Sri Lankan Government with a view
tn formulating effective measures to
prevent sueh incidents of Sri Tankan
firine on our fishermen. We have sent
a team of offiriale whn are risht nnw
in @i Tanls Thev Tav. sann f4 anlee
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these matters and I hope these things
wlill not recur.

SHRI SUBRAMIANIAN SWAMY:
Sir, what about the extradition of
Mr. Prabhakaran?

SHRI V. NARAYANASAMY: The
issue of Kachchathivu Islands may
also be taken up along with the Tamil
Nadu fishermen.

SHRI P. V. NARASIMHA RAO:
This is an issue which is the outcome
of an agreement. Now we have to go
into it amd if there is anything which
is disadvantageous to us, we will
have to examine it in greater detail
It ig¢ not possible to give an abstract
reply on this. You know it is part
of the agreement. So, let us discuss it.
May be, I will have a meeting of the
Members of Parliament from Tamil
Nadu who are more kmowledgeable
mbout the issue. If it is working to
our disadvantage, well, I will consi-
der.

Madam, these are the main issues
which mre cast upon. So far as the
other local issues are eoncerned, asl
said, we will be sending replies fo
the hon. Members.

Thank you.

farw ¥ Y (=7 faweaT wew) ¢
ggz  wrfgar, #rx ¥ wargwq w0
¥y wwfer @ wwar, afew @
T wrew fafreer arga v faend
& gmod afdr & vgar gEAr g1

us @y e & 9w S gy
e ¥ fre sl ¥ fawteer
F orox & sgre gann ag P
A gages qwt & faver gur aume
a1 AfFT 47 ZATY Searar 1 AHT-
oy faege wE FAT F O AT AT
S iE o S e R O )
zg f%  Fr oy AT sy 5
fra e & Fgma FTeT ¥ dag
¥ fogem & fgers w2, a®
gy 2w fufsex ags 71 IO
g, FTRY warw & oY g =R
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g | T AEIASET ulfET sy AT
gg TMEe fraet &1 aga & sdaz
AT A1, IqF qAF 38 HW |

3 T WT IFA ¥ gard
W FgE F AWy, UF wad) gs
1 Fmm wEr & g IwEr
g & fF ag masr waer 2, dad
TF 9gdH W IA@T T R, qG
Y ggid AP FwF

SHRIMATI JAYANTHI NATARA.
JAN (Tamil Nadu): On the Interna-
tional Women’s Day today, Madam, I
request the Prime Minister to give us
some assurance on crimes againsé
women, He talked about the Samru-
ddhi Yojana. But issues relating to
women are really assuming tremend-
ous dimensions, The Prime Minister
may tell us sbmething about the cri-
mes against womnen,

SHRIMATI KAMLA SINHA (Bi-
har): Madam, I also demang that the
Prime Minister should make 5 state-
ment.

(Interruptions)

SHRI P. V. NARASIMHA RAO:
Crime is a crime, Crimes against wo-
men are the subject matter of...

MISS SAROJ KHAPARDE (Maha.
rashtra): Specially of Scheduled Cas-
tes and Scheduled Tribes,

SHRI P. V. NARASIMHA RAO:
...Special legislation. The Parlia-
ment of India has passed many laws,
If the hon. Memberg feel that the im-
plementation of those laws leave
much to be desired, they are welcome
to tell me what excatly is not work-
ing—Is the law defective? Ig the im-
plementation defecfive? Is the rule-
making that has been done under
the law defective? If they could tell
me—of course, we will have our own
reports—we will get the matter ex.
amined sinee it hag been raised. But
it will be helpful if the hon. lady
Members of Parliament who  have
much more insight into these matters
could enlighten us,  (Interruptions)
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SHRI E. BALANANDAN
1la): Madam. .. (Interruptions)

THE DEPUTY CHAIRMAN: Justa
minute, Please sit down. I will per-
mit you,

Mr. Prime Minister, you have said
about specific examples. Today,
there was a mention in the House
that there are atrocities against wo-
men. Specially one woman was men.
tioned today, And the law-enforcing

(Kera-

~ authorities do not even take notice of

" it. ‘This is most important which we
~ would like you to take note af.

SHRI P. V. NARASIMHA RAO:
Yes Madam, I immediately {ake note
of what you have been pleased to
say. It ig a fact that in the implemen-
‘tation ‘of several laws in this couniry,
the law.enforcing authorities really
do not take notice as a matter of
duty, They drag their feet. It happ-
ens, But since you have mentioned it
in relation to these laws, we will see
how to tighten the immediate respon-
ses of the law-enforcing authorities,
And if there is anything further to
be done-—-obkusly something needs
10 be done since it has been raised by
you—what exactly needs to be done,
we will go into if,

THE DEPUTY
Thank you. -

CHAIRMAN:

SHRI E. BALANANDAN; Madam,
the Prime Minister was kind enough
to explain the position in regard to
power sector. I will seek one clarifi-
cation, Though the new policy in
the power setcor Mr, Prime Minister,
will increase power generation, the
cost of power will increase by three
times at the minimum, ang the inf-
rastructure which you have built up
will go down, and the price structure
will go against the cause of indust-
ries and agriculture it will have a
divastrous effect on our economy.
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THE DEPUTY CHAIRMAN: We
cannot have any more discussion.

-SHRI E. BALANANDAN: I want
the Prime Minister’s reaction,  Or,

there should be a full discussion on
the power question,

THE DEPUTY CHAIRMAN: We
can have a full discussion.
I shall now put the Amendment

which have been moved to vote, Am-
endments Nos, 59 to 100 by Shri

‘Triloki Nath Chaturvedi. Mr, Chatu.

rvedi, are you pressing’ your amend-
ments or are you withdrawing your

‘amendments?
]

SHRI TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): T press my
amendments regarding " the Dunkel
proposals angd the price situation,

'I'HE DEPUTY CHAIRMAN which
* umBér?

SHRI TRILOXKI NATH CHATUR-
VEDI 1 w1thdraw all other amend-
men!:s moved by me, Nos, 59 to 100

‘éxcept amendments' No. 89 and 92.

Amendmentg Nos, 59 to 88, 90. 91 and
93 to 100 were, by leave, withdrawn.

THE DEPUTY CHAIRMAN: T now
put drdendments No. 89 and No_ 92 to
vote.

Amendments
negatived.

Nos, 89 and 92 were

THE DEPUTY CHAIRMAN. Now,
amendments Nos, 129 to 131 by Shri
Sangh Priyg Gautam. Are you pre~
ssing?

SHRI SANGH PRIYA GAUTAM:
I withdrew amendment; Nns. 129 and
136, and press for amendment No.
131,

Amendments Nos. 129 and 130 were
by leave, withdrawn.

THE DEPUTY CHAIRMAN: 1 snall
now put amendment No_ 131 to vote.
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Amendment No_, 131 was negatived.

THE DEPUTY CHAIRMAN Now,
we take up amendments Nos, 132 to
137 by Shri Krishan Lal Sharma.

1 put amendments Nos, i32 to 137
{0 vote.

Amendments Nos, 132 to 137
negatived,

were

THE DEPUTY CHAIRMAN, Now,
we take up amendments Nos 276 to
280 by Shri Ish Dutt Yadav,

st $m T9 FvEw ; Y g gTET
276 ¥ 280 dF |

F gk H T caw F e W
T HEGT St ¥ S wgT & fR oqew
frarl #1 afgs ==& @ osww A
g A g qA  qu fawEmw g,
sﬁﬁ%ama%mmﬁ'&a'mmﬂ
g sau feami &1 agr wiga grm
gafy & wgm Har S ¥
7 § SwAT Wgar g fw eed
wear 3 faay feam &1 osfe
gl g;}m | W TER HET ST
ggee &7 I ar ¥ gEer W g
SECE DI

THE DEPUTY CHAIRMAN: To.
morrow, we have a fullfledged dis-
cussion fin the House. .

U1 B CH T e
€ 13 g I8 A 3 B

SHRI P. V. NARASIMHA RAO Ma.
dam, in general, I just want to say
that the recommendations also Con-
tain a provision that certain provi-
sions will apply wunless there is a
national law, a natibnal legislation,
to the contrary. Wherever we find
that any of the provisions, ipso,
facto is against our interests, it is
open to move 5 national legislation
in this Parliament and see that the
effect of the provision is not there
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on India. That is how it is. I am
not talking of one area or the other.
This is a provision whiich is there.

st W AW TR :  NAH HEY
St ¥ N mmEarew fom , W W
¥ fawEmg & A9AT aET AW
aar g
(Amendment Nos.,
were, by leave,

276 to 280,
withdrawn.)

THE DEPUTY CHAIRMAN: We
shall now take up Amendments Nos,,
281 to 287, moved by Shrimatj Chan-
dra Kala Pandey.

m@zﬁww 1@»
1 T wEl A § qee
ANE

(Amendment Nos. 281 283 and 284
to 287, were, by leave, withdrawn.)

THE DEPUTY CHAIRMAN: I
shall now put Amendment No., 283,
moved by  Shrimati Chandra Kala
Pandey, to vete.

The questoin is:

That at the end of the Motion, the
following be added, namely:—
“but regret that the Address do-

es not mention the price rise
of essential commodities which
has made common people’s life
a hell.” e

The House divided

THE DEPUTY CHAIRMAN:

Ayes .. 68

Noes 9N
Ayes—68

Agarwa]la, Shri Parmeshwar Kumar

Amiin Shri Mohammed

ANTI, KUMAR, SHRI (Bihar)*
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Rahman Shri Mohd. Khaleelur
Rai, Shri Ratn, Bahadur
Rajagopal, Shri O.
Raju, Shri J. S.
Ram Ratan Ram, Shri
Rao, Shri V. Hanumantha
Reddy, Shri Jalipal
Roy, Shri Jibon

Samantaray, Shri Prava; Kumar
Saghy, Shri T. A. Mohammed
Sarang, Shri Kailash Narain
Sen, Shri Ashis

Shah, Shri Viren J.

Shastri, Shri Vishnu Kant
Singh, Shri Digvijay

Singh, Shri Jagannath

Singh, Dr. Naunihal

Singh, Shri Shiv Charan
Sinha, Shrimati Kamla

Sivaji, Dr. Yelamanchili
Solanki, Shri Gopalsinh G.
Som Pal, shri

Trivedi, Shni Dineshbhan

Upendra, Shri P.

Veerappan, Shri K. K.
Venkatraman, Shri Tindivanam G.
Viduthali Virumbi Shri S.

Yadav, Shri Ish Dutt
Yadav, Shri Ranjan Prasad
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A

Abrar Ahmed, Dr.
AHhluwalia, Shri S. S.
Alva, Shrimatj Margaret
Antony, Shri A. K.

B

Bali, Shrimaty Vyjayantimala

Bhandare, Shri Murlidhar Chan-
drakant

Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

Birla, Shri Krishna Kumar

c

Chaturvedi, Shri Bhuvnesh
Chavan, Shri S. B.
Chowdhry Hari Singh

D

Dard, Shri Jagir Singh

F

Faguni Ram, Dr.
Fotedar, Shri Makhan Ial

H

Hariprasad, Shri B. K.
Hashim, Shri M. M.
Hashmi, Shri Shamim

Igbal Singh, Shri

J

Jacob, Shri M. M.
Jadhav_ Shri Vithalrao Madhavrao

e
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Jichkar, Dr. Shrikant Ramachandra

K

Kailishpati, Shrimati

Kalita, Shri Bhubaneswar
Kalyan, Shri Mohindar Singh
Kataria, Shri Virendra
Khaparde, Miss Saroj

Kore, Shri Prabhakar B.
Korwar, Shri Gundappa
Krishnan, Shri G. Y.

L

Lenka, Shri Kanhu Charan

M

Majumdar, Shri Sudhir Rajan
Malaviya, Shri Radhakishan
Manmohan Singh Shri
Matang Sinh, Shri

Mathur, Shri Manmohan

Meena, Shri Moolchand
Mishra, Shri Shiv Pratap

Mohammad Yunus, Shri

N

Natarajan, Shrimati Jayanthi

P
Pachouri, Shri Suresh
Padmanabham, Shri Mentay
Patel Shri Ahmed Mohmedbhai
Patel, Shri Urmilaben
Patel, Shri Vithalbhai M.

Pragada Kotaish, Shri



523 Motion of Thanks

R
Rafique Alam, Shri
Rao, Shri V. Hanumantha
Rao, Shri V. Rajeshwar
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh
Reddy, Shri G. Prathapa

S

Sahu, Shri Rajni Ranjan
Salve, Shri N.K.P,
Sanadi, Prof, 1.G.
Sarma, Shrimati Basanti
Sen, Shri Ashic

Shinde, Shri Sushilkumar
Sambhajirao

Singh, Shri Dinesh
Singh, Shri K.N.

+

Singla, Shrj Surinder Kumar
Solanki, Shri Madhavsinh

T

Thakur, Shri Rameshwar

v

Verma, Shrimati Veena

Y

Yadav, Shri Ram Naresh
Yadava, Shri Ranjan Prasad
Yonggam, Shri Nyodek

The Motion was negatived

THE DEPUTY CHAIRMAN: Now
there are amendment Nos 288 to
291 by Shri S. Madhavan, ... (Inter-
ruption)

SHRI S, MADHAVAN: Madam I
withdraw my amendments,
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The amendment Nos. 288 to 291
were, by leave, withdrawn.

THE DEPUTY CHAIRMAN: I shall
now put the Motion to vote. The
question is:

That an Address be presented o
the President in the following terms: —

“That the Members of the Rajya
Sabha assembled in thig Session are
deeply grateful to the President
for the Address which he has been
pleased to deliver to both Houses of
Parliament assembled together on
the 21st February, 1994.”

The motion was adopted.

PLANE ACCIDENT AT INDIRA
GANDHI INTERNATIONAL AIR-
PORT

THE DEPUTY CHAIRMAN: We
are very sorry that there was a coali-
sion of planes at the Airport, An
Acrofiot plane totally cought fire to-
aday in Delhi A Sahara sfircrafy col-
lided with an Aeroflot plane while
landing at the Indira Gandhj Airport
this afternoon. The casualties are
not known_ This hag not been men-
dxo‘ned, The police said that the
Aceroflog plane turned into 3 huge ball
of fire as it ignited. The fire was
still raging. This is according to the
UNI. The reporting time is 15.47.
So, we do not know the detalils,

Now we have an Half-an-Hour Dis-
cussion.



